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Introduction  :

Mobile connectivity and smart - phone penetration, 

concentrated mainly in urban and metro areas today, are widely 

accepted to grow across the country and provide significant 

impetus to GDP growth and  quality of life to residents in rural 



areas.

Ericsson estimates India’s Mobile subscriber base and 

adoption of smart - phones in India are expected to grow 

significantly in the remainder of the present decade. Indeed, by 

one estimate India's mobile subscriber base will grow from 795 

million in 2013 to 1145 million subscribers by 2020. 

Simultaneously, smart - phone penetration will grow from 10 per 

cent or 90 million devices in 2013 to 45 per cent or 520 million 

devices.

We have seen that service providers are advertising 

consistent high speed wireless data service but, actual speed is 

not even 10% of them. To restrict such bogus speed claim, it is 

better to prescribe the benchmark. This will allow users to have 

clarity and assurance on the minimum down load speed they 

would get from their service provider.

TRAI should promote the applications used by consumer 

enabling them to test their own QoS. QoS testing initiated by end-

users has the advantage of offering a large number of test 



samples with little effort on the side of operators and regulatory 

authorities, in comparison to traditional measurement 

methodologies (Lab testing etc. ).

Various surveys in Singapore have shown that, Internet 

users rank reliability, access speed, access charges and 

customer service in order of importance. This suggests that there 

is a role for the QoS regulator.

Counter comments  :

Spectrum management:  

Some ISPs stated regarding Spectrum. Actually Spectrum 

policy is guided by the principle of Maximum usage of spectrum. 

In emerging economies spectrum management must achieve the 

development goals of universal telecom access at low price. It is 

technically inefficiency on the part of ISPs. 

Now a days the focal point of regulation of scarce resources, 

namely spectrum, has changed from pure coordination and 

planning to the creation of a competitive and sustainable 



environment for various telecom services. While the technical 

approach to frequency management mainly focuses on 

maximizing the supply of radio frequencies by making the 

utilization more efficient, economic approaches deal with the 

demand side as well.

 The spectrum allocation criterion laid down by TRAI (2007), 

should take in to account, methodologies such as synthesized 

frequency hopping, frequency reuse, discontinuous transmission, 

antenna hopping, and use of AMR codec for efficiently utilizing 

allotted spectrum.  The service providers should strictly follow the 

criteria to make more spectrum available free.

Efficient use of BTSs

To improve that productivity of BTSs, the operators should 

be encouraged to use the different steps to improve the traffic 

supported at each cell sites. 

Technical aspects, Network related, Users related etc. :



We are not agree with   comments presented by the ISPs 

and their organizations because the same problems are facing 

the service providers of other countries, even though, they are 

maintaind high quality of QoS since long. 

As data extracted from Net Index, India is ranked 93rd in a 

group of 110 countries. The QoS can be made possible only via 

strong policy guidance.

Several solutions are available or in development for mobile 

networks and for fixed broadband networks. TRAI should intend 

therefore to promote such solutions.

 The Telecommunication Authority of Singapore (TAS), 

attempts to regulate quality of service in Singapore. TAS requires 

Internet access providers to report quarterly on three key 

indicators--currently defined as network availability, service 

accessibility and service activation time. 

Global :



We would like to draw your kind attention that in Singapore 

even in tunnels they have prescribed benchmarks. 

The Infocomm Development Authority of Singapore (IDA) 

has raised the minimum quality of service (QoS) standards for 3G 

mobile services in phases with effect from 1 April 2012 so that, 

consumers can benefit from better quality of 3G mobile services. 

This is the latest measure that IDA has put in place to ensure a 

better mobile and broadband experience for consumers. Other 

consumer protection measures has come into effect from 2012 

include the barring of Premium Rate Services (PRS), limiting of 

data roaming charges and publication of typical broadband 

speeds.

In reviewing the 3G mobile QoS standards, IDA took into 

consideration the nature of mobile/wireless technology where 

there could still be areas where it will be technically difficult for 

mobile signals to penetrate, e.g., due to location of users or 

surrounding building structures. For buildings or homes with poor 

coverage, the operators are required to take reasonable efforts to 



address these issues. In some cases, operators may need to 

install dedicated equipment within units and/or building premises.

The enhanced 3G mobile QoS framework includes more 

stringent standards for 3G mobile service coverage in the 

following areas:

• Nationwide outdoor areas (to more than 99 per cent from 

more than 95 per cent previously)

• road and Mass Rapid Transit (MRT) tunnels (to more than 

99 per cent from more than 95 per cent for new tunnels) and

• within buildings (more than 85 per cent coverage within each 

building).

Indicators 
(For 

Compliance)

Current QoS 
Standard

Revised QoS 
Standard

Revised QoS 
standards will be 
effective starting 

from:
Service coverage 
Nation-wide 
Outdoor 
Coverage

>95% across all 
roads

>99% of nationwide 
outdoor space 

1 April 2012 

In-building >85% at public 
access areas

>85% coverage in 
each building

1 April 2013 

Tunnels 
Coverage 
(Road 

>95% (average 
across all road and 
MRT tunnels tested)

>99% (in each new 
road and MRT 
tunnel)

All road & MRT 
tunnels: 1 April 2012



Indicators 
(For 

Compliance)

Current QoS 
Standard

Revised QoS 
Standard

Revised QoS 
standards will be 
effective starting 

from:
and MRT 
tunnels) >95% (in each 

existing road and 
MRT tunnel) [1] 

CTE: 1 January 2015 

Success rate 
for PSTN 
/ mobile 
originated 
calls during 
busy hour

For monitoring Average monthly 
success rate across 
all cell location: 
>99%

Average monthly 
success rate in the 
busiest cell location: 
>95%

Average monthly 
success rate for 
each cell locality: 
>70% 

1 April 2012 

Drop call 
rate of PSTN 
and mobile 
originated 
calls

For monitoring Average monthly 
drop call rate across 
the entire month: <>

Average monthly 
drop call during busy 
hour: <>

Average monthly 
drop call during 
hour with worst 
performance: <2%>

1 April 2012 



Note: The financial penalties will be "up to $50,000" per indicator 

for every instance of non-compliance. This is up from the earlier 

financial penalty of $5,000 per indicator, per month.

[1] For existing tunnels, the revised QoS standard of >99% will be 

used as a monitoring standard. If the service coverage falls below 

99% for any existing tunnel after 1 April 2012, IDA will not impose 

financial penalties but reserves the right to require the FBOs to 

initiate a review of their tunnel infrastructure and assess the need 

to fine-tune the networks, or begin to plan for upgrading works to 

move towards a revised standard of >99% within a reasonable 

timeframe.

Such solutions are more and more used by other regulatory 

authorities. The following examples can be cited:

• The German regulatory authority (BNA) describes in the report 

“The Quality of Service of Broadband Accesses” (April 2013) how 

it conducted end - user measurements.



• The European Commission has launched a project to provide 

modems to 10,000 customers across 30 countries to measure 

Quality of Broadband Services in the EU (March 2012).

•  Such an initiative is continuously conducted by the FCC in the 

USA in the project “USA Measuring Broadband America Project”.

•  The French regulatory authority ARCEP explains in its 2013 - 

004 decision how it intends to conduct QoS tests initiated by end - 

users to complement and verify results of measures conducted by 

operators.

• In Columbia the regulatory authority has established a system 

where an application on the mobile phone rates radio QoS 

parameters and these data are automatically accumulated to 

calculate fines to operators.

* Country such as Thailand have already brought about 

regulations mandating a minimum download speed.



Cost effective  :

Some ISPs stated that Regulating QoS increases cost for all 

operators at the expense of increasing coverage, capacity etc. 

but we would like draw your kind attention that : 

1. Per subscriber investment falls with increasing availability of 

spectrum. And

2. Efforts should be made to promote infrastructure sharing.

3. Mobile access speeds available in the market should grow to 

keep pace with the technology capabilities of both infrastructure 

providers and equipment manufactures.

Publication of Typical Broadband Speeds

• This requirement is intended to provide more transparency 

on the broadband speeds so that consumers can make 

better decisions when choosing a broadband plan which 

best meets their needs.

It is not true that minimum download speed will create 

confusion in the customer's mind and hence lead to more 

consumer complaint, contrarily it will improve information 



transparency for consumer mobile broadband plans marketed 

and advertised by ISPs today. 

The typical speeds must be prominently published on the 

ISPs’ websites, brochures, digital and press advertisements, and 

any other publicity or marketing materials in a clear, easily 

accessible and easily understood manner, preferably alongside 

the theoretical speeds. All publicity or marketing materials 

containing figures on typical speeds must include a prominent 

footnote or web link directing end users to the ISPs’ website or 

publications where details on the methodology can be found. 

We should also specify minimum upload speed. Because 

Skype call voice etc. requires at least 128 kbps for a very low 

quality video calls.

The enhanced  mobile services QoS framework can take 

effect in two phases to allow time for the operators to step up 

their resources, measure their performance under the new 

framework, and upgrade their networks.



Therefore, You are requested that it should be mandated for 

service providers to inform the minimum download speed to 

consumers along with each tariff plan and consumer should be 

made aware of the various factors responsible for the down load 

speed for wireless data service through websites and other means of 

consumer communication.

 We are enclosing the " Publication required for all Internet 

Service Providers " by IDA Singapore for your ready reference.

  

( Dr. Kashyapnath )
   President



Cpa/22-5/14 25.05.2014
To,
    Hon. Shri A. Robert J. Ravi,
    Advisor ( QoS ),
    Telecom Regulatory Authority of India,
    Mahanagar Door Sanchar Bhavan,
    Jawaharlal Nehru Marg,
    New Delhi : 110002.

Sub. : Consultation paper on " Amendment to the standards of Quality of    
                      service for wireless data services Regulation, 2012 - Counter
                      Comments.

Hon. Sir,

Namaskar  !

Please find herewith our counter comments for the above said consultation 
paper on behalf of our organization for your kind perusal.

You are requested to favorably consider our submission.

Thanks.

Yours faithfully,

        (  Dr. Kashyapnath  )
      President   



   




































